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NEAHARASHTRA ACT No. XLVI OF 1965 iy

[TuE MAHARASH‘I‘RA MEDICAL COUNC!L Acr, 1965 ]
' [25th November 1965]

" Amended by Mzh. 30 of 1967.%
Amended by Mah. 3 of 1973

Ar Act -to umify, consohdate and make better provision in the law regnlathg
the registration of persons practising modern scientific medicine .
in the State of Mabarashtra.

WHEREAS it is expedient to unify, consolidate and make better provnsmn in the
law regulating the registration of persons practising modern scientific medicine
in the State of Makarashtra and to provide fo1 matters, connected therewith ; It -
is hereby enacted i in the Sixteenth Year of the Republic of India as follows i

- CHAPTER 1,
PREL]MINARY

1 . (1) This Act may be called the Maharashtra Medical Council Act 1965 ShOﬂ‘t;::i .
(2 It extends to the whole of the State of Maharashtra. - commences

(3) This section shall come into force at once ; and the remaining ‘provisions of ment.’
this Act shall come into force on such date as the State . Governmcnt may, by
notification in the Official Gazeite, appoint. ‘

2. In this Act, unless the. context otherwise requires,— : Deﬁni[ioﬁs'

(a) “appointed day ** means the date on which the provisions of this Act other

than section 1 come into force under sub-section (3) of section 1 ;

(5) * Council * means the Maharashtra Mediczl Council constntutcd or deemed .
to-be constituted under scction 3 ; : S

(c) ““Executive Comunittee " means the Exccutive Commlttue of the Council _
constituted under section” 11 ; T

(d) “ medical practitioner ” or = practitioner ’ means a person who is engaged
in the practice of modern scientific medicine in any of its branches including
surgery and obstetrics, but not including vetcrinary medicing or surgery pr the
Ayurved.tc, Unam Homoeopathic or Bicchemic system of medicine ;

(e) “member ” means a memter of the Council.; |

)= prescnbed . means prescribed by rules ;

(g) *“ President ™ mecns the President of the Cauncxl _

() “ register ” means the register of medical pmcmloners prepared or decmed S
to be prepared and maintained under this Act ; :

(i) ** registered practitioner ” means .a medical practmoner whose ‘name is Sy
for tlic time being entered in the register, but does not mclude a persou whosc‘ Vet
name is provisionally entercd in the register ; e :

(j» *“Registrar > means the Registrar appomlcd under <‘.cctmn Wor 14, as the-
cas¢ may be; '

1 For Statement of Objects and Reasons,.see Maharaslum Government Gazem. 1965, Part'V,
.Extraordinary, pages 311-312,

* Section 5 of Mah. 30. of 1967 reads as follows :— heE

5. Nothing in clause (4} of section 3 shall affect the constitution of any Exccuuve Comm:tzee Savm.

** constituted and functioning 1mmcd;alely before the commg mlo force of this Act

1/263+29 o D
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(%) * rules  means rules. made under section 30,

+ (D * Schedule ' means the Schedule appended toithis Act;' : e
(m) * Vice-President ** means the Vicc-Presideng of the Council.

(1965 : Mah. XLVI

CHAPTER I

ON, FUNCTIONS AND POWERS OF THE COUNCIL.

C

| : .
- @ongtitution 3. (/) The State Government may, by notification in the Official Gazette, consti-
‘and incorpo- tute a Council to be called * the Maharashtra Medical Council
ration _tl)f the ' , o i o
Council. (2) The Council shall be a body corporate, having perpetual succession and

“Terin of
office.

acommon se:l, wit

power to acquire, hold and dispasé of prcperty and to coptract,

and may by the namc afuresaid suc and be sued. .

(3) The Council
Y (ai} The Dire
{aii) the Dircct
(a) five. memhe

pot more than on
(b) one mombe

has 4 medical fac

hall consist of the follcwing members, namely :—
tor of Health Services, ex-afficio ;; )
r of Medical Education and Rescarch, ex-officio ;] :
s to be nomnated by the State Government, out of whom
may be a person who is noi 8 practitioner §

frem each University established by law in the State which
lty, elected by members of the medical faculty of the University

from amengst members thereof who are practitioners ;

- (¢) onte member
of Physicians and
practitioners; and

to be elected by members of the:governing body o. the Collega
Surgeons, Bombay, from amongst members thereof, who are

(@) nine members to be elected by registered practitioners from a.nidngst

themsclves.

(4) The President and Vice-President shall be elected by the members from amongst

themselves.

(5) The election o
be held at such time

(6) If at any elect

f the members, and of the President and Vice-President, shall
.and at such place, and in such manner, as may be prescribed.

on, the clectors fail to elect the Tequisito numbor of members,

or the President or tie Vice-President, the State Government shall nominate such

registercd practitiong
¢tes; and the practit
under this section.

r or practitioners as it deems fit, to fill up the vacancy or vacan-
oners so nominated shall be decmed to have been duly clected

(7) Where any dispute arises regarding any election of a member or the President

or Vice-President, it

shall be referred to the State Government, and ‘the decision of

that Government shall be final, o

4 (/) The State Government shall, by notiﬁcationéin the Official Gazette, publish -

the names of the me

(2) Save as othe
nominated, _*all hol
the notificatidn unde

Pravided that, wl
a University or gove

mbets, both elected and nominated.

rwise provided by this Act,=a§ member, whether elected or
d office for a term of five years from the date of publication of
rsub-section () 1 S

here a person is clected by members of a medical  faculty of
rning body of the Cllege of Physicians and Surgeons, he shali

cease to hold office 43 a member if he ceases to belong! to that faculty or body, as the

casc may be.

Clauses (ai) and {aii} were substituted for clause (ai) by Mah. 3 of 1973, s. 3, Sch,

i
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. " (3) Saveas otherwise provided by this Act, the President and tho Vioe-President
. shall hold office from the date of his election up to the day on which his term of
oﬂice as member expires. :

(4) The term of office of an outgoing- member shall, notmthstnndmg anythmg .
contained in sub-section (2), be deemed to extend to and expire with the day imme-
. diately preceding the day on which the names of the successor members are published

e under sub-section (I).

(5) The term of office of an outgoing President or Vice-President shall, notwith-
standing anything contained in sub-section (3), be deemed to extend to and expires
with thd day immediately preceding the day on which the successor Preisident or
Vwe-Pnesldent as the case may be, iz elected.

(6) An outgomg member, President or Vice-President, shall be ol:g:ble for
re-election or re-nomination.

‘ (7) Leave of absence may be granted by the Council to any member for a penod
: not exceedmg six months

5. (1) Any casual vacancy, prev:oua to the expiry of the term, in the office of c“"‘i ,
the President or the Vice-President or of a member elected under clause (8), (6} or (d) .
of sub-section (3) of section 3, caused by reason of death, resignation, dlsquahﬁca-
tion or .disability or any other reason, shall be filled by election :

Provided that, any such vacancymthe office of an elected member owuirlhg
. within six months prior fo the ddte on wlnch the term of oﬁce of all tho :
' * ‘members expires, shail not be filled.

(2) Any casual vacaney, previous to the expiry of the term, in the office of
a member nominated under clause (a) of sub-section (3) of section 3 ghall be reported
forthwith by the Registrar to the State Government, and shall as soon as pombk
thereafter be filled by the State Government by nomination.

(3) Any person elected under-sub-section (1) or nominated under sab-section (2)
to fill a casual vacancy shall, notht.hstandmg anything contained in section 4,
hold office only so long as the pereon in whose place he is elected or nominated
would have held office if the vacancy had not oecurred. :

; (D) The President or the Vice-President may at any time resign hia office by W
"~ a notme in writing addressed-to the Council, and delivered to the Registrar. The
resignation shall take effect from the date on which it is acoepted by the Conncll

(2) An elected member may at a.ny time resign his office by & notice in wntmg
addressed to the President. A nominated member may at any time resign his office -
by a notice in writing addressed to the State Government. =~ Every such resignation
shall take effect from the date on which it is aceapted by the Presd.ent or, as the

" case may be, the State Government

contmum gas, a member, : _ tion and

. (a) if he is an undischarged insolvent ;
) if he is of unsound mind and stands so decmred by a uompetent oourt
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) {c) if his name has been removed from the 'registiar and has not been re-entered
. therein ; or S

(d) if he is a whple-time officer or serva.nt of the Councﬂ

(2) If any member absents himself from three conaecutxve meatmgs of the Couneil,
without leave of the Council granted under sub-section (?) of section 4 or without
such reasons as may, i the opinion of the Council, be sufficient, the Council may
declare his seat vacant and take steps to fill the va.dancy

(3) If any member becomes or is found to be subgecﬁ to any of the disqualifications

¢ mentioned in sub-section (I), the Council shall submit a report to the State Govern-

ment, and the State Government, if satisfied about the disqualification, shall
declare his seat vacant. 3

E&tiqgs of 8. 7( 7) The meetings of the Counml shall be convened held and condu('fed in snch
h‘“‘”"‘ manner as may be prescnbed :

(2) The President, when present, shall preside at every meeting of the Couneil. If
at any meeting the Presiden$ is absent, the Vice-President, and in the absence of
both, some other member elected by the members present from amongst themselves,
shall preside at such meetings. .

(3) Al questu)ns at a meeting of the Council Qhaﬁi be decided by a majority of

voteq

{(4) The presiding authority at a meeting shall ha.ve and exercise & second or
a casting vote, in ¢ase of an equality of votes.

(5) Eight members including the President znd the Vice-President shall form

aquorum. When a/quoruin is required but not present, the presiding authority shall

~ adjourn the meeting to such hour on some future day as it may notify on the notice

board at the office of the Council ; and the business which would have been brought

before the original meeting had th ere’been a quorum thereat, shall be brought before

the adjourned meeting, and may bé disposed of at shich meeting or any subsequent
adjournment thereaf, whether there be a quorum gresent or not

Proceedings 9. (J) The procepdings of the discussion of every meetmg of the (‘ouncll shall be

:ﬁdm?:“i':ﬁ: treated as confidentjal ; and no person shall, w1thou11 the previous resolution of the
¥ RN )

“of asts, Council, disclose any portzon thereof :

Provided that, nothing in this section shall be deemed to prohibit any person from
diselosing or publishing the text of any resolution addpted by the Council, unless the
Council directs such resolution also to be treated $s confidential.

(2) No quuahﬁca.ulon of or defect in the election or nomination of any person as
a member, or as the President, or as the Vice-President, or as a presiding authority
of a meeting, shall of iteself be deemed to vitiate any act or proceedings of the
Council in which such person has taken part, whenever the majority of perSOus
who .are parties to such act or proceedmgs were emtltled to vote.

(3) Duﬁng any vacancy in the Couneil, the contlmhmg members ma.y act, as if no
vacancy had occurred :

» Provided that, the number of vacancies shall ab any time not exceed seven.

!
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10. Subject to such conditions as may be prescribed by or under the provisions.Powors, - .

of this Act, the powers, duties and functions of the Council shall be— gm 2
(a) to maintain the register, and to provide for the registration of medical of the

practitioners ; _ : o Council.

(b) to hear and decide appeals from any decision of the Registrar ; _

(c) to prescribe a code of ethics for regulating the professional conduct of
practitioners ; , , )

(d) to reprimand a practitioner, or to suspend or remove him. from the register,
of to take such other disciplinary action against him-as may, in the opinion of the.
Council, be necessary or expedient ;

(¢) to exercise such other powers, perform such other duties discharge such «
other functions, as are laid down in this Act, or as may be prescribed. :

11. (1) The Council shall, as soon as may be, constitute an Executive Comimittee Executive
consisting of the Piesident ex-officio, Y[the Vice-President ex-officio} #[the Director Committee.
of H=alth Services, ex-officio and the Ditector of Medical Education and Research, 0

. ex-officio,} and such number of other members, elected by the Council¥ from amongst . * -
its members in accordance with the system of proportional representation by means ,
of the single transferable vote, as may be prescribed.} - Lo '

(2) The term of office of, and the manner of filling casual vacancies among, and the
procedure to be followed by, thé members of the Executive Committes shall be such
as may be prescribed. - _ : ' ‘ S '

(3) In addition to the powers, duties and functions conferred, imposed and entrust-

ed by this Act, the Executive Committee shall exercise such powers, perform such

. - duties, and discharge such functions, of the Council as may be delegated to it by
rules or entrusted to it, from time to time, by the Council. .

12. There shall be paid to the President, the Vice-President and other members Feesand

of the Council, and to the members of its Executive Committee, such fees and allowances to
members of

allowances for attendance at meetings, and such reasonable travelling allowance, as 1he" Councit
shall from time-to time be prescribed. , S and
: . : ' : Executive
Committee.
13. (1) The income of the Council shall consist of— a Incomo and
(a) fees received from the practitioners, : zﬁgnditu;o e
~ (b) grants received from the State Government, if any, and Council.
(¢) any other sums received by the Council. ’ ' , .

(2) It shall be competent for the Council to incur expenditure for the following -
purposes, namely — ' .

~ (a) salaries and allowances of the Registrar and the staff maintained by the - -
Council ; ‘ o
(b) foes and allowances paid to the members of the Council and the Executive
Committee ; . _ .
(c) remuneration paid to the assessors ; and. : _ R _ :
() such other expenses as are necessary for performing the duties and discharging .
he functions under this Act. - o

1 Thess words were inserted by Mah. 30 of 1967, s, 3(a). :

-2 These ‘words were substituted for. the words * and Surgeon General with the Government of
Maharashtra, ex-officio, " by Mah. 3 of 1973, 5. 3. Sch. :

% These words were substituted for the words * from amongst its members as may be prescribed™
by Mah. 30 of 1967, 5. 3(b) {
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Appointment 14, (h  The Coungil shall, with the previous sanct'iénn of the State Government
of Registrar appoint’a Registrar, : -

(2) The Executive Committee may from time to timel grant leave to the Registrar : L

Provided that, if the period of leave does not exceed: one month, the leave may
be granted by the President. :

{3) During any temporary vacancy in the office ofithe Registrar due to Jeave or .
any other reason, the Executive Committee may, with: the previous sanction of the
State Government, appoint another petson to-act in his place, and any person so
eappointed shall for the period of such appointment, b¢ deemed to be the Registrar
for the purposes of this Act = : '

Provided that, 'wheﬁ the period of such vacancy doeis not exceed one month, the -
appointment may be made by the President, who shall farthwith report such appoint- .
ment to the Executive Committee, and the State Government.

(4) The Council ma » With the previous sanction of the State Government, suspend, ' ‘ -
dismiss or remove any person appointed as the Registrar, or impose any other penalty
upon him. S

~ (5) Save as otherwise provided by this Act, the salary and allowances and other
conditions of service of the Registrar shall be such as may be prescribed.

He shall attend all meetings of the Council, and of its Executive Committee, and
shall keep minutes of the names of members present and of the proceedings at such .
meetings. ‘ _ : - '

(6) The Registrar s%zl! be the Secretary and the Executive officer of the Council.

(7) The accounts of| the Council shall be‘kept by-thé Registrar, in the prescribed
manner, )

{8 Tﬁe Registrar shall have such supervisory powei-s over the staff as may be
prescribed, may and perform such other duties and discharge such other functions
as may be specified in this Act, or as may be prescribed. . :
T o - : . XLV
(9) The Registrar appointed under this section shall be deemed to be a public Og

servant within the meaning of section 21 of the Indian Penal Code. 1360,

Other . 15. (I) The Council may appoint such officers and servants, other than the
employees  Registrar, as it may deem necessary for performing its duties and discharging its
gozh:c" functions under this Act :

Provided that, the n}lmber and designation of such officers and servants and their
salarics and allowances shall be determined by the Council, with the previous sanction
of the Statc Government. : A :

(2) Notwithstanding| anything contained in sub-sectipn (Z), but, subject to such -
financial limit as may laid down in this behalf by the Council, it shall be competent
for the Executive Committee to create temporary posts af clerks or servants and to
make appointments thereto, to meet any temporary increase in work, or to carry
out any work of a seasonal character, R




‘ (3) The other. eondmona of service of the officers n.nd urvants of the Council shall
*  be such as may be prescribed. :

(4) The officers and servants of the Oouncﬂappomtedunderthm aectwn shallbe
XLV daemedtobepubhcservantsmthmthe -eanmgofseohmm of the Indian Penal
of o Code. |
1860. .

| cmm L
PREPARATION AND MAINTENANGE oF Reoister
18. () As soon as may be after the appointed day, ﬂleRagmtraruhallpmpamw

and maintain thereafter a register of medical practitioners for the Btate, in accord- of regiater.
- ance with the provisions of this Act. .

: (Z)Thoregmternballbemsuchform, andmaybe dlvM mtosuohparﬁs,
as may be prescribed. Theregmﬁaraballmcludethefnl!mme address, and
qualifications of the registered practitioner, the date on which each qualification
was obtained, and such other partnculanaamybeptesm'bed ‘

, (3) Any person who possesses any of the uahﬁeat:ona specified in the Schednle ,
CI of to this Act or in the First, Second or Third Schednle to the Indian Medieal Couneil

1986.. A ot, 1956, shall, subject to any conditions laid down by or under the Indian Medical

o d(}onnml Act, 1956, at any time on an application made in the prescribed form to

. 1906. the Registrar and on paymens of a fee of rupees fifty and on presentation of his
degree, diploma, licence or certificate, be entitled to hnve his name entered i in the

 register :

Provided, that the name of an apphcantwhoxsumbletopreeenthudegreo, .
diploms, licence or certificate may be entered in the register, if he satisfies the Presi-
-dent that he holds such degree, diploma, licence or oert:ﬁeate but cannot for sufficient
cause present the same with his application. -

4)Themmeofevorypunon—— o

_(#) who on the day immediately preceding the appointed day stands entered
in the register duly kept under section 6 of the Bombay Medical Act, 1912, as in
force in the Bombay area of the State; or

(b) who, on or after the 1st November 1956, being mtered in the register duly
kept under section 11 of the Central Provinces and Berar Medical Registration Act,
1916, as in force in the Vidarbha region of the State and stands entered on theday -

mmodmly preceding the appointed day.
shall be entered in the register prepared under this Act, without such person bemg
required to ma.ke an appheatlon, or to pay any fee for this purpose.

{6) (a) The name of every person who on the day immediately preceding the
appointed day stands entered in the register duly kept under section 11 of the Central
Provinces and Berar Medical Registration Act, 1916, as in force in the Vidarbha - -
region of the State (other than that of any person s.lready covered by paragraph (b) - -
in the last preceding sub-section), or under section 10 of the Medical Registration Act,
a8 in force in the Hyderabad area of the State, shall, subject to the: provisions of
clause (8), be entered ir the register prepared under thig Act, without such person
being required to make an apphca.t:on or to pay any fee for this purpose.

(b) Notwithstanding anything contained in clause (@), within a period of three
months from the appomted day or such further period as the State Government,,

A

;E’%E'E
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| may allow, the Registrs shall publish a general notice in the Qﬁoﬁl@‘azem and ,
in such newspapers 3s the Council may select, in such form as may be preseribed,

and send individual notice by registered post to everyisuch person at his last known
address in such form as may be presaribed, calling upon every such person to pay

to the Registrar in the prescribed manner a fee of rupees two if he desires to continue

his name on the register-under this Act. The name of every sach person who pays _
such fee before the expiry of the period of two months from the date of publication .
of the general notice In the Official Gazette shall be continued on the register, without '

- such person being requived to make an application or to pay any other fee for this
.o purpose. If such fes is not paid within time, the Registrar shall remove the name .
“of the defaulter from the register : ' i _—

Provided that, if any application for continuanceiof the name so removed is
made to the Registrar within a period of six months; from the last date on which
sach fee should have been paid, the name so removed mpy be re-entered in the register
on payment of a fee of five rupees. s 1

ate for payment of the foe of rupees two under clause (b) of the

(6) After the last
last preceding sub-section has expired and the register prepared in accordance
with the foregoing provisions is ready, the Registrar shall publish a notice in the
- Official Gazette and. such nowspapers as the Council mhay select, about the register

ared, and the register shall come into force from the date of the
publication of such notice in the Offoial Guzette. ' 1

istered practitioner shall be given a cettificate of registration in the
prescribed form. The registered practitioner shall display the certificate of regis-
tration in a conspicupus part in the place of hia practice and if he has more than
one such place in any one of them. : 3

Special 17. (I} No persor who possesses a medical qualiﬁcatbn granted by any authoruty

ﬂ’“‘“‘ ,. i any place outside the territory of India (other than the qualifications specified in

o ne ™" the Second Schedule dr Part II of the Third Schedule o:the Indian Modical Council orf of

certain cases. Act, 1956), - shall be registered under this Act, unless the procedure specified in sub- 1956
section (2) has been followed. ' : f j

~ (2} Any person, who holds any such meical qualification may apply/to the Council

for registration by giving a correct description of his qualification, with the dates on -
which they were granted, and by presentation of his degree, diploma, licence or certi- .
ficate. If the Council is satisfied that the degree, diploma, licence or certificate

held by the applicant is such as to secure the possession by the applicant of the

requisite knowiedge and skill for efficient practice ag a medical practitioner, the

Council may, with the previous approval of the Kxecutive Committee of the

Medical Council of India constituted under the Indian Medical Couscil Act, 1956 CIf of
and on payment of a fee of fifty rupees, enter his name in the register if the applicant 1058,

is a citizen of India, and if the applicant is not such & gitizen enter his name in the

reigster, subject to such conditions as the Council may deem fit to impose.

i

Porsons who 18. Notwithstanding anything contained in sections 16 and 17, no person, whose

may t;gi be name has been removed from any register kept under this Act or any other law for

rog the time being in force in India regulating the registration of medical practitioners
| on the ground of professional misconduet, shall be entitled to have his name entered "
\_ ' in the register, unless his name is duly ordered to be restored to the register from
| - which it was so removed. ‘ Lo
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9. () Auy person who desiexto b regisere provisonallyndsk section 25Fee o= wid
o %@?‘ of the Indian Medical Counm'lAct."l955,shall7maka-a% appuuﬁz:mmmﬁﬁ‘ certificate. of .

1% formto the Registrar and shall pay a foc of five rupoes. S T proronsl -

.

" (2) Every person whose name is entered in the register under mb—secuon (1)
-shall be given a certificate of provisional registration inthe presctibeﬂ-form; Such
certificate shall remain in force for such period as may be specified therein. -

20, (1) It shall be the duty of th"" Registrar to miake en'trie;.in“ the registe Msintnancs
from time to time, to revise the same and to issue certificates of "t_’éﬁstrktl%sh i'l: of register.
accordance thh the provisions of this Act and the rules madeé thercander. - o

(2) The names of registered practitioners who die or whose names are directod
to be removed from the register under section 22, shall be removed therefrom.

{3) Any person whose name is entered in the fegister and who subsequent to his
registration des‘c‘l'“.“’tﬁc‘[’,fe‘}l 1& thfi register any change in his name, shall on an
application made in this behalfand on payment of the prescribed fee be entitiod
to have such change in his name recorded in the register. P fe be entitled

Cliof (4 Subject tq the provisions of section 26 of the Indian Medical Council Act

1956. 1956, any person whose name is'entered in the register and who subsequent to hi§

' registeation obtains any additional qualification specified in the Schedule to this

CIi of Act orinany of thg'Sch_cd.ules, to the Indian Medical Council Act, 1956, shall on an

: f955- application made in this behalf, and on payment of the prescribed fee, be entitled

" to have an entry stating such additional qualification made against his name in the
register. S o )

(5) The Registrar may, on an application made in that behalf an

of the prescribed fee, issue a duplicate certificate.] _ and on paymem

’

21. (D) At such time aftér the publicé.tiou of the notice under sub-ée ction (6) Pﬁﬁ o
* of section 16 as the Council deems §it, and thereafter every five years, the Registrar of -liatmnof
shall cause to be printed and published a correct list of all persons for the time being registered

entered in the register. '

(zj The registrar shall cause to be printed and published -annually on or héfbte

to the list published undef sub-section (I) showing—

(¢) the names of ail persons for the time being entered o re-cntered in the
.egister, and not included in any subsisting list already printed and published ;
. L

- (b) the names of all practitioners included in any subsisting list, whose names
have since been removed on account of any reason whatsoever from and not

re-entered, in the register ; and
(¢) any other amendments to the subsisting list.

(3) The form of the list published under sub-section (1), the barticulai's 1 -
included therein, and the manner of its publication, shall be such as m;;' t];g ‘
prescribed, h : : o
— 1 §ub-section (5) was substituted by Mah. 30 of 1967, 5. 4. - 2
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' (#) A copy of the list referred to in sub-section (I) shall be evidence in all Courts :
-and in all judicial or quasi- | proceedings, that|the ns therein specified .
are registered accordipg to mnnomofﬂmAct,and absence of the name =~
of any person from such copy be evidence, until the contrary is proved, that
such person is not registered according to the provisions of this Act :

_cueofanj person whose name does not appear in such :
under the hand of the Registrar pf the entry of the name of e
gis ,lhaﬂ'beevidmoethatsuchpmqnisregisteredunder;he ‘ o

“ such person on the
provisions of this

, practitioner has been, after the inquiry held by the Council
mames from (or by the Executive Committee) in the prescribed manner, ~found guilty of any
- the regisier. misconduct by the Council, the Council may—

(a) issue g letter of warning to such practitioner, or . .

Removalof » 22, () If a regis

. (b) direct the of such practitioner— L _—
(/) to be rem from the register for such period as may be specified in the ‘
direction, - or ) . ' :

(i) to be removed from the register permanently
Ex‘p?anation._—Fo the purposes of this section, “ misconduct ” shall mean— =
(i) the conviction of a registered practitioner by a criminal conrt fdt an

~ offence which involves moral itude and which is cognizable within the V of
meaning of the d?de of Crlm:::f' Procedure, 1898 ; or 1898.

‘ n -under the Army Act, l950,§of a registered practitioner XLVI

(i) the convi

subject to law for an offence which is cognizable within the meaning ?gso
of the Code of Cri ' .

l Procedure, 1898 ; or V of
: — : 1898,

(iii) any conduct which, in the opinion of the Council, is infamous in relation
to the medical profession particularly under any Code of Ethics prescribed by C'T
the Council or by the Medical Council of India constituted under the Indian o,
~ Medical Council Act, 1956, in this behalf. . :

(2) If the name of ‘ y such practitioner is also enteted in— : : v
(&) the register or the list maintained under 'the Maharashtra Medical Mah, o -
Practitioners Act, ‘lgﬁl, or : ’ I)ilng : ' '
) ' T ; - - 1961,

(k) the register or the list maintained under the ﬂombay Homoéopathi‘c and ;&m-
Biochemic Practitioners” Act, 1959, : - of
1960.

it shall be the duty of the Regisgrar to give intimation of such removal no the autho-
rity entitled to maintain the said register or the said list.

(3) If the name of a registered practitioner is also entered in the register or the
list, as the case may be, maintained under any of the laws referred to in sub-section
(2) and it is removed Trom the said register or the said list, the Council 'shall if such
removal comes or is brought to its notice, also removeithe name of such registered
practitioner from the register under this Act. :
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(ﬁﬂewmy,mmtmbmdmdmnnyuhmd--_

date that the name of a practitioner removed under sub-section (7) or (3)
m—entoredmtheregutetonmohoondmom. and mptymmeofndm,umy
bepteuoribod. )

)] The(}ouncxlmay,ofxtsownmohm,oronthe Mdmpm:h_‘ .

due and proper inquiry and after giving an opportunity to the person concerned of

being heard, omoelorslteranyentrymthemgutonf mtboopmmofﬁoﬁumnﬂ, o

auch entry was fraudulently or meomotly
(6) Inholding any inquiry under this section, the Council or the mcm

- mittee, as the case may be, uhnﬂhavethanmepowmumvmdm(}wﬂcouh

u.nderthecotleof&vlerooeudze 1908, whentrymgumt mmspeotﬁthofoﬂowmg
matters, namely :—

(2) enforcmgtheattendmoeofmypmon.andmmmghmmoﬂh
(5) compelling the production of documents ;
(c) issuing of cominissions for the examination of witnesses.

(v)) Aumqmnesunderthmnwtmndmlbodmm«ltobo]udmm
sithin the mea.ing of sections 193, 219 and 228 of the ImlunPemlOodo.

(8) (8) Fox thepurposoofadvmgthemnnmlorthawcommtb.uth
case may be, on avy question of law arising in any inquiry under this section, there
may in all such inquiries be an assessor, whobasboenfornotleutbuhnyun—-

u) an advocate anmllednndorthe Advocates Act, 1961, or

{#%) an attorney of a High Oonrt

Explanation.—For thepurpomoftmchm,mmpntmgthopmo&dumg '

which = person has been enrolled as an Advocate, there shall be included any

penoddmngwhch bemamMuvammﬁem&temoﬂl :

Act, 1928. -

{b) Wbaemammdmtheﬂm@m&akn&uﬁommﬁho,mmy
question of law as to evidence, procedure or any other matter, be sball do 00 in the
presence of every party Or petson representing & party, to the inquiry who appesrs

thereat or if the advice is tendered after the Council or the Executive Committes -

‘has begun to deliberate as to its findings, ovaymhpatywpmum

shall be informed what advice the assessor has tendered. Such party or person shall

almbamformedxfmanyeuethecmmulorthem&mﬁndo-:mt

accept the advice of the assessor on any such quéstion as aforesaid.

(o)AnyammdorthmawhonmybenppumMeﬁuM orfc

any particular inquiries or class of inquirise, and shall be paid the prescribed remune-
ration.

23. Notmthstandmg anything contgined in sections 16 aud 21—

(@) on such date after the date of publication of the notioe under sub-section (6) -
of section 16, as the Executive Commitiee may with the previous ssnction of the
State Government decide, and every five years, thereafter, the Registrar shall
ca.nsatwonotldesmthepmsm’bedformtobepubhlhad,;tmmwdnothn'
than thirty days, in the Offfcial Gazette, calling upon in the manner provided in
clause (b) allregmteredpmutzﬁ:oneutomakamnpplmtnnto&onem:for
theoontmmoooftheunumson reg-ter

Bemewnl of
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ar shall, after the publication of the first notice uader clause (a),

e ogistered post enclusing therewith the prescribed form of applica- ~ *

tion to the registéred practitioners at their address as entered in the register, , ]
calling upon them to return the application to the Rbgistrar for the continnance of e
their names on the, register within forty-five days of the date of the notice. If o

- any of the registered practitioners fails to return suth application within the time )
specified, the Registrar shall issue a further notice $o such registered practitioner e
by registered post after the publication of the sepond notice under clause (a) e
enclosing therewith the prescribed form'of application calling upon him to return - .

the application to the Registrar for the continuancé of his name on the register, '

- within thirty days of the date of the further notice. together with & fee of rupees

two ;’ : I ‘ L g

(c) if the application is niot made on o befors the date fixed by the further notice
sant by registered post nmder clause (2), the Registrar shall remove the name
of tha defaulter from the register and shall inform hird of such removal by registered i

ot ¢

Provided that, if an application for continuancd of the name so removed is
made withiu a period of six months from the date fixed by the said notice sent. by
- registered post under clanse (5), the name so removed may be re-entered in the
register on payment of a fee of rupees five. : ,

¥

24. (1) Any person aggrieved by any decision of tho Registrar under this Act .
may, within a period of one month from the date on which the decision is comumuni-
cated to bim appeal to the Council, which shall heariand determine the sppeal in
prescribed manner. B

(2) Save as othe

ise. provided in tbe Indian Medieal Council Act, 1958, avery oIt
decigion of the Coun !

cil under this Act shall e final, | of

25. Notwithstanding anything contained in any law for the time being in force—
(1) the expression “ legally qualified medical practitioner ”” or “duly qualified

medical practitioner’ or any word importing a person recognised by law as ,
a medical practitioner or member of the medical profession shall, in all Acts of the "
State Legislature and in all Central Acts (in their appiiication to the State) in so far

a8 such acts relate to any matters specified in List IT or List III in the Seventh
8chedule to the Constitution of India, include a practitioner whose name is entered

in the register under this Act ; 7 '

{42) efery registered practitioﬁer shall be exempt,fif he so desires, from serving:
on an inquest, or as a juror under the Code of Crimihal Procedure, 1898.

26. 'The provisions of this Act are in addition to, gnd not in derogation of, the
‘provisions of the Indian Medical Council Act, 1956, and of Chapter VI of the Maha- CII of

1ashtra Medical Practitionars Act, 1961, containing genera]_. provisions_ apphcab}e i?fg
to all medical practitioners. . . R v,
' . : : ' - of

196




965 Mab XIVI)  Mohorache Malical Council Ach 1965 W

- notification in the Official Gazetle, to amend the Schedule and to direct the inclusion

" which is included in the Schedule to this Act are not such as to secure the possession

 CHAPTERIV,

MISCELLANEOUS. e

‘ s PRI :
27. 'The Council shall have authority to call on the governing body or authorities Counall . s
of any Medical College or School and on any examining body included in or- desi- 333‘;““"’« 99 -
rous of being included in the Schedule— o o :%rmﬁm PR
() to furnish such particulars as the Council shall require of any cousse of sad attend . . .
study prescribed or examination held by such body or authority oz in-such School, ”m o
or fol]ege with reference to the grant of any rhedical or surgical qualifieation,
(b) to permit such person or persons ag is or are, in the opinion of the Council, ®
specially qualified for the purpose, to attend and be present at any such examina-
tion. ' : ST '

28. (1) If it shall appear to the State Governmsnt, on the report of the Council Amendment
or otherwise, that the course of study and examination prescribed by any University, gepedule.
College, body or institution, conferring a degree, diploma, licence or certificate :
or any other like award, not entered in the Schedule to this Act or in any of the
Schedules to the Indian Medical Council Act, 1956, is such as to secure the possession
by persons obtaining such degree, diploma, licence, certificate or award of the -
requisite knowledge and skill for the effcient practice of their profession as medical
practitioners, it shall be lawful for the State Government from time to time by

therein of any suck qualification, subject to such conditions (if any), as may be
specified in respect of that qualification. :

(2) If at any time it appears to the State Government, on the report of the Counecil -
or otherwise, that the course of study or the examinations prescribed by any Univer-
sity, College, body or institution, for any degree, diploma, licence, certificote or award
by persons obtaining such qualification of the reguisite knowledge and skill for the
efficient practice of their profession, as medical practitioners or to secure the main-.
tenance of an adequate standard of proficiency for such practice, it shall be lawful
for the State Government from titme to time to direct the removal of any . such
qualification from the said Schedule or to-impose such further conditions therefor .
as it deems fit ; ' ‘ '

Provided that, no notification for amendment of the Schedule under sub-section
() or sub-section (2) shall be issued by the State Government, without consulting .
the Couneil : o . - -

Provided further that, before making any recommendation to the State Govern-
ment under this section to remove any degree, diploma, licénce, certificate or awsrd
from the Schedule, the Couneil shall require the University, College, body or institu- ’
+ion to take such steps as may be directed by the Council, and within such reasonable
time a8 the Council may prescribe, to bring the course of study or examination for
such degree, diploma, licence, certificate ot award, to the required standard.

29, If any person whose name is not for the time being entered in the register Penalty for -
falsely represents that it is so entered, or uses in_connection with his name or title faleely
any words or letters reasonably calculated to suggest that his niame is 80 _entered, ;o be
he shall, on conviction, be punished with fine which may extend to five hundred registered.
rupees. : s

[




i
i
i

30. (Z) The Btate Government may, by notification in the Qffcial Gasette, and
_+-subject to the condition of previous publication, make rules to carry out the
purposes of this : I ,

(2) In particular, and vithout prejudice to the generality of the fOrégoing power,
such rules may provide for all or any of the following matters, namely :—

(a) under sectian 3, the time, place and manner of bolding elections of members
the President and the Vice-President ; o : :

(8) under section 8, the manner of convening, holding and conducting meeti
of the Council ; ; g E e nee

(c) under section 10, the other powars, duties gnd functions of the Council';

(d) under section 11, the number of members, .of the Executive Committes,
their term of office, the manner of filling casual vacancies, the procedure to the
followed and the other powers, duties and functions of that Committee ;

(¢) under section 12, the fees and allowances to members ; .

(f) under section 14, the salary, allowances and other conditions of service of
the Registrar, the manner of keeping accounts and the supervisory powers and
other duties and functions of the Registrar ; o |

- (9) under section 15, the other conditions of service of the staff of the Council ;

(B) under section 16, the form of register, the parts into which it shall be divided’
and the other particulars, it shall include, the formg of application and of general
and individual notices, the manner of paying fee of rupees two, the form of certi-
ficate of registration ; : : |

19, the form of application for provisional registration and of
-registration ; :

20, the fee for recording change of name or additional qualifi-
r or for issue of duplicate certificate of registration ;

21, the form. of list of registered practitioners, the particulars

" to be included and the manner of its publication ; '

{1} under section| 22, the manner of holding inquiries and the conditions and

fee payable for re-
paid to an assessor

{m) under sectio
of names on the

.(n) under sectio

ntering a name it the register 'and the remuneration to be

23, the forms of %notices and of application for continuance
T; : s ]
24, the manner of hearing and determining appeal by the

Council ; . | . 4
(o) any reasonable fees which may bé levied by the Council in addition to those
expressly provided for in this Act; | 3 :
(p) any other matter which is to be or'may be prescribed under this Act ;
(g) the furtherance of any of the objects of this Aet.

(3) Every rule under this section shall be laid as soon as may be after it is
made before each House of the State Legislature while it is in session for a total
period of thirty days which may be comprised in one session or in two successive
sessions, and if. before the expiry of the session in which it is so laid or the session
immediately fo.lowing. both Houses agree in making any modification in the rule

ot both Houses agree that the rule should not be made,g the rule shall from the date =

Modical Council Act, 1965 [1965 : Mah. XLVI .
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 of publication of a notification in the Oficial Gazette, of such decigion have . .
. effect only in such modified form or be of no effect, as the case may be ; so however
thet any such modification or annulment shall be withous prejudice to the validity
" of anything previously done or omitted to be done under that rule. - _

31. () If at any time it appears to the Btate Government that the Council or Contee let’ - -
its President or Vioe-President has failed to exercise or has exceeded or abused gam y
any of the powers conferred upon it or him by or under this Act, or has ceased to '
function, or has become incapable of functioning, the State Government may, if it
considess such faiiure, excess, abuse or incapacity to be of a serious character, notify = -
the particulars thereof to the Council or the President or the Vice-President, as thee -
case may be. If the Council or the President or the Vice-President fails to remedy

~ such failure, excess, abuse or incapacity within such reasonable time as the State
Government may fix in this behalf, the State Government may remove the Président,
or Vice-President or dissolve the Council, as the case may be, and in case of dissu-
tion of the Council cause all or any of the powers, duties and functions of the Council .
to be exercised, performed and discharged by such persons and for such period not
exceeding two years, as it may think fit, and shall take steps to constitute a new

~Louneil. : '

{2) Notwithstanding anything convained in this Act, or in the rules made there-
under, if at any time it appears to the State Governmens that vhe Council or any
other authority empowered to- exercise any of the powers or to perform any of the
duties or functions under this Act, has not been validly constituted or appointed,
the State Government may cause any of such powers, duties or functions to be
exercised or performed by such persons, in such manner and for such period not
exceeding six months and subject to such conditions, as it thinks fit.

CHAPTER V

Rrpear AND TRANSITIONAL PRrovisions

32. (1) Subject to the provisions of this Chapter, on the appoihtéd day,— smd .
Bow, (a) the Bombay Medical Act, 1912, in its application to the Bombay area of
Viof  the State ; ~ , :
1912. : . _ _
C.P. () the Central Provinces and Berar Medical Registration Act, 1916, in its
ﬁ“ appiication to the Vidarbha region of the State ; and : B

Lof
1410,

Byl (o) the Modical Registeation Act, ia its application to the Hyderabad srea of
of ‘the State. . _ .

1348 _
shall stand repealed.

Faasli.
-{2) Unlesa the State Government otherwise directs, any rule or regulation made
under any of the Acts repealed by sub-section (/) shall from the appointed day cease .
to be in foree, RN :

(3) The registers kept or maintained or deemed to be kept or maintsined under
the Acts so repealed which are in force immediately. before the appointed day,
‘shall be deemed to be the registers prepared under this Act, until the register repared
under section 16 comes into force under sub-section (6) thereof. : :
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the State Government otherwise, dirocts, be deen n made, issued,
lavied or given under tlie relevant provisions of this Act, and be in force accordi ¥,
unless a;nd until superseded by anything done or any action taken under this Act.
3. (1) With effect ffom the appointed day— | |
(a) the Medical Council constituted under subisection (24) of section.2A of -
the Bombay Medical Act, 1912, in its application to the Bombay area of the

(b) the Vidarbha Medical Council .constituted under section 5 of the Central C.P.

Provinces and Berar Medical Registration Act, 1916, read with the Madhya Pradesh ;‘;fw .

Statutory Bodies (Regional Constitution) Act, 1956,

shall be dissolved and all the merabers of the aforesaijl;d Councils shall vacate office. -

(2) Notwithstand aﬁything contained in section 3, the State Government
shall on the appointed day, by a notification in the Official Gazette, constitute
a Council ; in the manner specified in sub-section {(3) of section 3 : :

Provided that, the members to be elected under Eclause (&), {c) an& (d) of that
sub-section shall also be nominated by the State (overnment from among the
persons qualified to| be elected under the relevant clause of that sub-section.

(3) The President and the Vice-President of the Council constituted under
sub-section (2) shall, notwithstanding anything cohtained in sub-section (4) of
~ section 3, be nominated by the State Government.

(4) The Council constituted under this section shall be desmed to be a Council:
oonstituted under section 3 and the President, the Vige-President and the members
of the Council shall, notwithstanding anything conthined in section 4, hold office
for a period of three years from the date of publicabion of the notification under
sub-section (2) or till & Council is duly constituted in accordance with the provisions
of sectijon 3, whichever is earlier : : :

Provided that, the period of three years may bo extehded by the State Government
- by & further period not exceeding one year at a time, and two years in the aggregate.

(8) If & vacancy previous to the expiry of the term occurs in the. office of the
President, the Vice-President or a member of the Cbuncil constituted under sub-
gection (2) by reason of death, resignation, removal, disqualification or disability of
such President, VicerPresident or member or due to any other reason, the vacancy
shall be filled by the State Government by nomination of any other person qualified
to fill the vacancy under the relevant clause of sub-sdction (3) of section 3, and the
person so nominated, shall hold office for the unexpired portion of the term of the

member in whose pldce be is nominated. =~ ‘ 1 . :

|

-
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34. (1) The Regist inted under— _ Provision -
. 4. () ’e. egistrars aprm under . » i . roganding
%mi (@) section 5 of the Bombay Medical Act, 1912 ; and I
1212, . . -
. CR (b} section 10 of the Central Provinces and Berar Medical Registration Act,
. E‘:ar 1916, read with the Madhya Pradesh Statutory Bodies (Regional Censtitution)
. Tof  Act, 1956, ' ' ' _ ‘
. - 1916,
¢ MP
XVII . _
of .
1966. , : 5
. and holding office immediately before the appointed day shall cease to hold office
o on that day. : ' . ' o
Q : (2) The State Government shall, notwithstanding anything contained in .

sub-section (/) of section 14, on the appointed day appoint the Registrar on such
terms ‘and- conditions as the State Government may determine ;- :

Provided that, nothing cqﬂtaixxed in' this section shall affect” the ‘powers of
the Council to fill the subsequent vacancies of Registrar under sub-section (1) of .
section 14. : ‘ : _ T , S

(3) Any Registrar who ceases to hold office under sub-section () and who is not
. appointed as Registrar under sub-section (2) shall be entitled to receive from the
Council 'such provident fund and gratuity or other retirement benefits as he would
have been entitled to receive, if he had retired from the service of the respective
dissolved Council and such additional benefits (if any), as the Council, may with the
. previous approval of the State Government sanction :

Provided that, if no provision for payment of any - provident fund, gratuity
or any other retiremient benefit, was made by or under the relevant Act repealed by
sub-section (1) of section 32, such Registrar shall be entitled to receive from the -
'Council such reasonable amount by way of compensation as the Council may with
the previous approval of the State Government. determine. -

’ 35. Save as otherwise provided by or under this Act and unless there is anything Vosting: = of
= “repugnant in the subject or the context— . . ' ﬁﬁ"‘- duties,

(/) all rights of the Medical Councils dissolved under section 33 (hereinafter in
 this section referred to as “the dissolved Councils”) shall on the appointed day - _
vest in the Council constituted under section 33 (hereinafter in this section referred .
to as ‘‘the Council}, : T '

(2) all the property moveable or immoveable which on the day immediately
preceding the appointed day vested in the dissolved Councils shall subject to all
limitations and conditions as were in force om the day immediately preceding
the appointed day vest in the Council, ' S _

(3) all sums due to a dissolved Council on any account, shall be recoverable
by the Council which shall be competent to_take any measure or institute any
. proceedings which it would have been open to the dissolved Council to take or

institute if this Act had not come into operation, o "~
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iabilities and obligations incurred; by or'cn behalf of a dissolved, -
Council, immediately befote the appointed day and subsisting on the said day, .
shall be deemed to have been incurred by the Cowncil in éxercise of the- powers '
conferred on it by this Act and shall continue in'operation accordingly,

7634
{4) all debts,

s and matters pending before any authority or officer imme-

diately before the appointed day under any of the Acts repealed under section 32

shall be deemed tg be transferred to and continued Before the corresponding autho- .
rity under this Act, competent to entertain such proceedings and matters,

(6) all prosecutions instituted by or on behalf of or against a dissolved Council
*  and all suits and other legal proceedings instituted by or on behalf of or against
- any dissolved. Council or any officer ‘of such Council on behalf of the dissolved
. Council, pending on the appointed day, skall be continued by or against the
Council, ' ' o

(7) all officers and servants other than the Reiistrar of the Medical Council e
dissolved under clguse (a) of sub-section () of sectitn 33 and officers and servants ‘ '
other than the Registrar of the Vidarbha Medical (ouncil dissolved under clause
{b) of sub-section (1) of section 33 holding office immediately before the appointed,
day shall be deemed to be the officers and servants appointed to serve the Couneil

: and shall, until provision is otherwise made in accdrdance with the provisions of-

- this Act, receive ies and allowances and be subject to the conditions of
service or Tetirement benefits to which they were entitled to or subject to on
the day immediately preceding the appomted day :

Provided that, the service rendered by such officers and servauts before the .-
appointed day shall be deemed to be service rendered under the Council :

Provided further that, nothing in this clause shall be deemed to prevent the
Council, after the gppointed day, from passing in relation to  any such officer or
servant any order inating his service on payment of such reasonable amount
) tion a8 it may, with the previous approval of the State

!oﬁr to . 36, Ifany difficulty arises in giiring effect to the préavisions of this Act, the State

;!n‘":i Government may, as ocoasion requires but not later than two years from the appeint-
Woultics. o day, by order do anything which appears to it neiessmy or expedient for the -
purpose of removing| the difficulty. - "

. THE SCHEDULE. |
~ [Bections 16(3), 27 and 28.}
i addition to those specified in the Schedules tothe Indian
il Act, 1956, the possession of whick entitles a person
Jor registration under this Act., '

By Fellowship of the College of Physicians and Surgeons, Bombay, in Medicin
Pathology, Surgery or| Dermatology granted before the 1st April 1954.

2. Fellowship of the College of Physicians and Surgebna, Bombay, in any subject
other than Medicine, Pathology, Surgery or Dermatology. o

5

. . ;
' ‘ ' ’ ! ' i
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3. Member of the College of Physicians and Surgeons, Bombey (admitted before

the 30th April 1944).

4. Ayurvidys Visharad of the Tilak Maharashtra Vidyapesth of Poons, during
the years 1921 to 1935 (both ipchmive'). . S _5

5. Fellow and Member of the State Medical Faculty of Bengsl prior to the

15th August 1947. -

6. Tellow of the State Medical Faculty of West Bengal on or after 15th Augast
1947. - o : |

. 7. TFellow and Member of the State Medical Faculty, Punjab.

8. Diploma in" Allopathy (1) of the National Medical College or the National
College of Physidians and Surgeons of India, Caleutta, (2) of the College of Physi-

1965 :Mah XIVI]  Makoraskis Medical Council 4. 1965 0

cians snd Surgeons of Caleutta, and (3) of the International College of Physicians :

snd Surgeons of India, Caloutta, during the years 1912 to 1916 (both inclusive).

9. . Licenced Medical Practitioner of the University of Mywore.

10. Any person trained in a Government Medical College or School in I. Tia who
holds & diploma or certificate granted by any Government in India directing him

to be qualified to practise Medicine, Surgery and Midwifery or to be qualified for the

" uties of a Military Assistant Surgeon, Hospital Assistant or Sub-Assistant Surgeon.

11. A diploma or certificate of having passed the Medical and Health Assistants
Course granted by— : : ' . '
(a) the Madhys Pradesh Medical Examination Board, or
(b) the Vidarbha Medical Examination Board. 7
'12. A diploms in Medical Practice granted by the Vidarbha Medical Examination

13. . Bachelor of MedicinePand Bachelor of Surgery of the Marathwada University.

14. Diploma in Medicine and Surgery [ (' D. M. 8. (Madras)” ] of the Semaley
Medical €ollege, Madras. ,
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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashtra Homoeopathic Practitioners’ and the
Maharashtra Medical Council (Amendment) Act, 2014 (Mah. Act No. XIX of 2014), is
hereby published ‘under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,

' Principal Secretary to Government,
! Law and Judiciary Department.

MAHARASHTRA ACT No. XIX OF 2014.

(First published, after having received the assent of the Governor, in the
“Maharashtra Government Gazette”, on the 25th June 2014).

An Act further to amend the Maharashtra Homoeopathic Practitioners’
Act and the Maharashtra Medical Council Act, 1965.

XII of WHEREAS it is expedient further to amend the Maharashtra
1960.  Homoeopathic Practitioners’ Act and the Maharashtra Medical Council Act,
XLVh%agf 1965, for the purposes hereinafter appearing ; it is hereby enacted in the
1965. Sixty-fifth Year of the Republic of India as follows :(—
CHAPTER I
PrELIMINARY

1. (I) This Act may be called the Maharashtra Homoeopathic Short title
Practitioners’ and the Maharashtra Medical Council (Amendment) Act, 2014. 2"

commence-

(2) Tt shall come into force on such date, as the State Government ™ment.
may, by notification in the Official Gazette, appoint.
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CHAPTER 11
AMENDMENT OF THE MAHARASHTRA HOMOEOPATHIC PRACTITIONERS’ ACT.

Amendment 2. In section 20 of the Maharashtra Homoeopathic Practitioners’ Act, XII of
of Segftl)%?IQOOf in sub-section (12), in clause (a), for the weord “only”, the following portion 1960.
1960. shall be substituted, namely:— " .
“and the Modern Scientific Medicine (Allopathy) in the State to the
extent of knowledge recieved by passing the Certificate Course in

Modern Pharmacology approved by the State Government”.

CHAPTER III
AMENDMENT OF THE MAHARASHTRA MEDICAL CoUNCIL Act, 1965.
ﬁm;*:c%ﬁﬁnzt 3 In section 2 of t%:.e Mal}ar.ashtra”Medical Council Act, 1965 %ﬁ{lq o
of Mah. XLVI (hereinafter reffered to as “the principal Act”),— Py

of 1965. (a) in clause (d),—

(i) for the words “or Biochemic System of Medicine;” the words
“system of medicine;” shall be subtituted,;

(i1) the following proviso shall be added, namely:—

“Provided that, nothing in this clause shall mean to
exclude the registered practitioner as defined in clause (16)
of section 2 of the Maharashtra Homoeopathic Practitioners’
Act who have passed the Certficate Course in Modern
Pharmacology approved by the State Government;”;

(b) in clause (h), after the words “maintained under this Act” the
words and figures “and includes a seperate register which shall be
maintained by the Council for those covered by entry 28 of the Schedule”
shall be added.

Amendment 4. In section 10 of the principal Act, in clause (c), after the words “the
glg I\ZZ;?%?L%;% conduct of practitioners” the words and figures “including those covered by
of 1965. entry 28 of the Schedule” shall be added.
Amendment 5. In the Schedule to the.principal Act, after entry 27, the following
of Schedule )
of Mah. XLvI entry shall be added, namely :—

of 1965. “28. Registered practitioner as defined in clause (16) of section 2

of the Maharashtra Homoeopathic Practitioners’ Act who have passed
the Certificate Course in Modern Pharmacology approved by the State
Government .”.
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